[TO BE PUBLISHED |N PART-II, SECTION 3, SUB-SECTION (i} ©OF THE GAZETTE OF INDIA]

MINISTRY OF FINANCE
(DEPARTMENT OF REVENUE]
[CENTRAL BOARD OF DIRECT TAXES)

New Dethi, the 8 May, 2015

NOTIFICATION
[INCOME-TAX)

3.0, Whereas the Central Government in exercise of the powers conferred by
Clauseliii] of sub-section(4) of section 80-4 of the Income-tax AcCt, 1961{43 of
1961} {heraginafter referred to os the said Act), has framed and notified a sekeme
for industrial park, by the natifications of the Gevemment of India vide number
5.0, 50 (), dated the 8tk January, 2008 subsequently amended vide
MNotification No. 5.0. 1405 [E), dated 2ne July 2008 and vide Motification 5.0, No,
1210 (E) dated 21.5.2010.

And whereas M/s Dosti Corporation {Finnacie| hoving its registered office
at Lawrence & Mayo House st Floor, 276, Dr. DN, Rood, Fort, Mumbai is
developing on Industrial Pork named “Dosti Pinnacle" ploced at Plot No.E-7,
MIDC, Road No.22, Wagle Industrial Area, Panchpakhdi, Thane [West|,

Maoharashtro.,

MNow, therefore, in exercise of the powers conferred by clouse (i) of sub-
section (4] of section 80-IA of the said Acl, the Central Government hereby
notifies the undertaking from the date of commencement ie. 29 03.2011, being
developed ond being maintained and cperated by M/s Dosti Corporation
(Finnacie), os an undertaking and the project nomed “Desti Pinnacle” placed at
Flot MNo. E-7, MIDC, Road No.22, Wogle Indusirial Ared, Panchpokhdi, Thane
|West), Maharashira for the purposes of the said clause {iii] subject to the terms

and conditions mentioned in the annexure of the notification.
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ANNEXURE

The terms aond condifions on which the approval of the Govemment of India has
been accorded for seffing up of an industial park by Mz Dosti Corporation
[Finnacle), Mumbai,

[i) Name of the Industrial - Dosti Corporation {Pinniacle), Mumbai

(i) Proposed location : E-7, MIDC, Rood No.22, Wagle Industrial
Areq,  Panchpakhdi, Thane [Wesf],
Maharashira

{fii) Minimum Constructed

Floor Areg : 15,000 square meters,

liv]  Proposed industrial ! As defined in Industrial Park
activities Scheme, 2008

[v] Percentage of allocable F9% or more

ared earmcrked for
Industiol use

(vi] Percentage of aliccable @ 10% or lass
Ared earmaiked for
Commersial use

[vii]  Minimum number of 1 30 Units
industrial units

(viij Date of commencement - 29.03.2011

2. The Industrial Park shal be construed as developed on the date of
commencement i.e. 29.03.2011 s menfioned in the Certificote fumished (#3%3
the undertaking ond issued by the Mahoarashira Indusiral Development
Corporation, Thane,

3. The Industial Park should be owned by one undertaking.

[
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4. The tax benefits under the Act will be available to he undertaking only affer
minimum number of thirty industrial units are located in the Industrial Fork. For
the purpose of computing the minimum rumber of indusirial units, all units of g
person and his associated enferprises will be treated cs o single unit.

3. Mo industrial unit, alangwith the units of an associated enterprise, shall occupy
more than hwenty five percent of the alliocable areq.

6. The tax benefits under the Act will be available only fo the undertaking
notified vide this nofification and not o any other person who may
subsequenily develop, develops and operates or maintains ond operates the
nofified industrial park, for any reason.

/. The underfaking subject to the fulfilment of other conditions, may ot its eption
claim deduction under section BOIA (4) [ii) of the Income tax Act. 1941 for any
ten consecutive ossessment years out of fifteen yedrs beginning from the
assessment year relevant fo the date of commencemeant of industricl park
mentioned in this notification.

8. The Industrial units located in the industricl park shall underfake only those
activiies as specified in Industrial Park Scherme, 2008,

?. The undertaking musi reep separate books of accounts for the industric park
and must file its income tax returns by the due dote fo the income-tosx
department,

10.The notification will be invalid and Dosti Corporation (Pinnacle), Mumbal shall
oe solely responsible for any repercussions of such invalidity, if

lif the application on the basis of which the approval is accorded by
the Central Government contains wrong information/misinfarmation
or some material information has not been provided in it.

(i) it is for the locotion of the industial park for which apgroval has
dlready been cccorded in the name of another underia king.

'1.The undertaking shall furnish an ennual report to the Central Boord of Direct
Taxes in Form IPS-I.

12.The conditions mentioned in this nofification as well as those included in the
Indlustrial Pork Scheme, 2008 should be adhered to during the period for which
benefits under this scheme are to be availed. The Central Government may
withdraw the above approval in case the undertaking, fails o comply with
any of the conditions.
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4. The tax benefits under the Act will be availoble to the undertaking only after
minimum number of thirty industrial units are iccated in the Industial Park. For
the purpose of computing the minimurm number of industrial units, all units of a
person and his associcted enterprises will be freated as a single urmi.

5. Mo industricl unit, alongwith the units of an associated enterprise, shall occupy
more than twenty five percent of the allocable areq.

& The tax benefits under the Act will be availaoble only to the undertaking
nofified vide this nofificotion ‘ond not to any other person who moy
subsequently develop, develops and operates or maintains and cperates the
naotified industrial park, for any reason.

7. The undertaking subject 1o the fulfiiment of other condiions, may at its option
claim deductlion under section 801A (4] (i) of the Income tax Act, 1941 for any
ten consecutive assessment yvears out of fifteen years beginning from the
assessment yveor relevant to the date of commencement of industial park
mentionead in this notification,

B. The Industricl units locoted in the industrial park shall undertake only those
activities as specified in Industrial Park Scheme, 2008,

9. The undertaking must ksep separate books of accounts for the industrial park
and must file iis income tax refums by the due dofe to the income-tax
department.

10.The notification will be invalid and Dosti Corporation [Finnacle), Mumibai shall
be solely responsible for any repercussions of such invalidity, if

(7] the application on the basis of which the approval is accorded by
the Central Govemment contains wrong information/misinformeation
of some material infarrmation has not been provided in it,

[ii} it is for the location of the industnal park for which approval has
aglready been accorded in the name of ancther undertaking.

11.The undertaking shall turnish on annwal report fo the Central Board of Direct
Taxes.in Form IP3-l.

12.The conditions mentioned in this nofification as well as those included in the
Industrial Park Scheme, 2008 should be adhered to during the perod for which
benefils under this scheme are to be availed. The Central Governmeant may
withdraw the above approval in cose the undertoking, foils fo comply with
any of the conditions.
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13.Any amendment of the project plon without the approval of the Central
Govemmen!t or detection in future, or failure on the part of the applicant to
disclose any material fact, will involidate the approval of the industrial park.

[Natification Noli] ' E.No, 178/06/2011-TA]

,J LA

[DEEFSHIKHA SHARMA)
Director o the Government of Indic
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